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O R D E R 
 

30.08.2019  Learned Counsel for the Appellant submits that Appellant 

being Resolution Professional, has already filed application for liquidation under 

Section 33 of Insolvency and Bankruptcy Code, 2016 (in short ‘IBC’) on 22nd 

August, 2019 and therefore, he has been instructed not to press the appeal.  

 For the reasons aforesaid, without going into the merit, we dispose the 

appeal allowing the Appellant to pursue application under Section 33 of IBC for 

liquidation.  
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